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23.02.2021   It is stated that there is bereavement in the family of the 

Advocate Shri Harsh Garg who was to argue this Appeal and who has filed 

the Appeal. As such, time is sought. Counsel for Respondents are objecting. 

For reasons stated, one opportunity is given.  

 On next date, the Appellant should ensure that the Appeal is argued 

keeping ready alternative arrangements.  

 List the Appeal ‘for admission (after Notice) hearing’ on 15th March, 

2021.  

 

    [Justice A.I.S. Cheema] 
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